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' NOTIFICATION UNDER ANDHRA PRADLSH
" T MygNicALITiEs Act 1968,

THE MINISTER OF WORKS AND
HOUSINGH (SHRI BHOLA PASWAN
SHASTRI): I beg to lay on the Table a
copy of Notification No. G.OMs. 632
published in Andhra Pradesh Gazette dated
the 8th September. 1972 making certain
amendments to the Andhra Pradesh Mum-
cipal Councils (Conduct of Elction)
Rules, 1965, under sub-section (2) of
section 327 of the Andhra Pradesh Muni
cipalities Act, 1965, read with clause (c)
(iii) of the Proclamation dated the 18th
Janvary, 1973 issued by the President in
relation to the State of Andhra Pradesh,
together with an explanatory memoran-
dum. [Placed in Library., Ses No. LT-
$230/73.]

NOUFICATION UNDER ESSENTIAL COMMO-
DITIES AcT, 1955

THE MINISTER OF STATE IN "HE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): I beg to lay on
the Tuble a copy of Notification No. 5.0.
394(E) (Hindi and English versions) pub-
lished in Gazette of India dated the 13th
July. 1973, making certain amendment to
the Delhi, Meerut and Bulandshahr Milk
and Milk Products Control Order, 1973,
under sub-section (6) of section 3 of the
Essential Commodities Act, 1955. [Pluced
in Liprary. See No. LT-5231/73.]

13.33 brs.
MESSAGE FROM RAJYA SABHA

-SECRETARY: Sir, 1 have to report the
following message received from the
Secretary of Rajya Sabha:—

“In accordance with the provisions of
sub-role "(6) of rule 186 of the Rules
of Procedure and Conduct of Business
in the Rajya Sabha, I am directed 1o
return herewith the Manipur Appro-
priation Bill, 1973, which was passed by
the Lok Sabha at its sitting held on the
24th July, 1973, and transmitted to the
Rajya Sabha for jts recommendations
and to state that this House has Do
recomumendations to make to the Lok
Sabha in regard to the said Bill."
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13.34 brn.
ELECTION TO COMMITTEE

ALL Inpia CounciL Pom TECHNICAL
EbucATiON

THE DEPUTY MINISTER IN THE
MINISTRY OF BDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): I beg to move.

“That in pursuance of clause i(g)
of paragraph 3 of the Ministry of
Education Resolution No. F. 16-10/44-
E. IIL dated the 30th November, 1945,
the members of this House.do proceed
to elect, in such manner as the Spcaker
may direct, two members from among
themselves to serve as members of the
All India Council for Techmical Edu-
cation for the next term of three years,
subject to the other provisions of the
said Resolution,”

st vy faad (amar ) @ weow
wgew, qRE 7 I adsifEl 9
wEdt we), wfr ®@ @ w6
wifeqr = g1 0 | ST ¥ oAE
dzor wmA ® Avaw wr wE | ad
afersr & & W@ A qg T
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MR.- SPEAKER: Thé question is:

‘Thet in pursumscd of tlaose i(g) of
Paragraph 3 of the Ministry of Bdu-
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€Mr. Spesker] MR. SPEAKER: 1t may be there om

vation [Reselution No, F, 16-10]44-E. the Otsler Papor, but oaly what I had

1M1, dated the 30th . 1945,  allowed came on the meoord..

the members of this House do proceed r . .

to elect, in such manoer as the ¢+ SHRI $ M. BANERIEE: Bu, whea

may direct, two members from among you allowed it, it did nof come on the

themmselves to serve as members of  record....

the AN Indis Councll for Technical _

Bducation for the mext term of three mmagkmmurnh:

years, subject to the other pravisions of ﬁﬂmm m';'{“’ M:‘ =

the said Resolution.” ng it to ome Minister.

MR. SPEAKER: After my observa-
tions, J do not think that it is neces-

SHRI S. M. BANERJEE: 1 want to
raise the whole thing. Kindly permut
me to raise it

MR. SPEAKER: This motion was re-
Chavdg and thea Prof Madhu Danda-
vate and Shn Jyotirmoy Bosu I allowed
the first one

SHRI S. M. BANERJEE: Kindly per-
mit me to raisc it, because many facts
Thave not been brought to light ...

in that, After the statement
‘comes, we shall take it up later on.

o wew faygrdt vt (vanfea) ¢
TN WERG , EW WA A FTHOET
sany & N R A ag § W ag (e

afy wur 7

MR SPEAKER: Part of it has Leen
written

SHRI S M  BANERJEE: Kmdly

allow me to raise this

ot wew fgrt wreddt Ay
waw WERY, & ¥ & ®%T A gar
fger @1 MY wemfonddr a1 wiv
formr oy, w1 ? gy AT mwEer

MR. SPEAKER: When he raised thus
question, I said that I would be sendimg
it to the Home Minister. .

it wrw few (FTEOT) Wi
¥ g off wyr w1 fir oY B T AN A
w1 & ag T Iw w1 W feg s

[whomw fogd wwdeh: @,
v wgwY, T M ow T qedw
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oo wg ferar Y S



